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Sir/Madam,

SUB: DEBTS RECOVERY APPELLATE TRIBUNAL (DRATS) - Fifing
up of the posts of Chairperson in the Debts Recovery Appeflate
Tribunal at Kolkota — Willingness from the eligible officers called
for — Regarding.

REF: Letter No: 7110/2015-DRT, Dated: 01.05.2015, from the Under
Secretary (DRT), to the Government of India, Ministry of Finance,
Department of Financial Services, New Delhi.

-oOo
I am to state that the Under Secretary to the Government of India,Ministry of Finance, New Delhi, in his letter referred to above has stated thatit is proposed to full one anticipated vacancy of Chairperson in Debts RecoveryAppellate Tribunal at Kolkoatta and also t prepare a panel of candidates forany unforeseen vacancy of Chairperson in any of the Debts RecoveryAppellate Tribunals (DRATs) in the county which may arise upto 31.12.2015.The letter of Under Secretary to the Government of India, New Delhi, alongwith its enclosures was placed in the High Court’s Web site i.e.,htto I Ihc..tap.nic.in.

I am, therefore, directed, to request you to circulate the same amongthe District & Sessions Judges, working in your District! Unit and the Officers,who were eligible may download the copy of above said letter along with itsenclosures from the High Court’s Web Site and submit their willingnessapplications (in original), directly to the High Court, on or before 06.06.201Sby SPEED POST or any other source. Applications received after06.06.2014 will not be forwarded.
Yours faithfully

REGISTRARJ(VIG LANCE)

To
1. The Chief Judge, City Civil Court, Hyderabad.
2. The Metropolitan Sessions Judge, Hyderabad.
3. The Chief Judge, City Small Causes Court, Hyderabad.
4. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari atRajahmundry, Guntur, Karimnagar, Khammam, Krishna atMachilipatnam, Kurnool, Mahabubnagar, Medak at Sangareddy,Nalgonda, Nellore, Nizamabad, Prakasam at Ongole, RangareddyDistrict, Srikakulam, Visakhapatnam, Vizianagaram, Warangal and WestGodavari at Eluru.
5. The Central Project Co-ordinator, High Court of Judicature at Hyderabad.(with a request to upload the letter along with the letter of the UnderSecretary to the Government of India, New Delhi along with itsenclosures in the High Court’s Official website.)



No.7[10/20I -DRT
Govern rnent of India

Ministry of Finance
rtment of Finarcal Services

Jeevan Deep Buflding,
Sansad Marg, New Delhi — t1

1st

Tne Registrars General of
All High Courts in India

1 ‘ r’t
Subject: Filflng up of anticipated vacancy of Charperscn, Debts Recovery Appelte I i

Tribunal (DRAT), Kolkata and preparation of a panel of candidates for fLl!rccj up
unforeseen vacancies that may arise upto 31.12.2015.

Sir/Madam,

I am directed to say that it is proposed to fjil one anticipated vacancy of Chairperson,
Debts Recovery Appelate Tribunal, Kolkata, and also to prepare a panel of carddates for any

reseen vacancy of Chairperson in any of the Debts Recovery Appellate Tribunals in the
country which may arise upto 31.12.2015.

2. The Recovery of Debts Due to Banks and Financial Institutions Act, 1903 (51 of 93),
was enacted to provide for establishment of Tribunals for expeditious adjudication and
recovery of debts due to banks and financial institutions. Under Section 8 of the Act, 5 Debts
Recovery Appellate Tribunals (DRAT’s) have beer estabshed at Delhi, Mumbai, Kolkata,
Chennal and Allahabad.

3. The qualifications prescribed for appointment to the post of Chairperson of DRAT are as
under: -

a) A person who is, or has been, or is qualified to be, a Judge of a High Court; or

b) A person who has been a member of the Indian Legal Service and has held a post in
Grade-I of that Service for at least three years; or

c) A person who has held office as the Presidirg Officer of a Debts Recovery Tribunal for at
least three years.

4. The term of office of Chairperson of DRAT is five years or till he attains the age of 65
years, whichever is earlier.

5. The service conditions of the persons selected for the post of Chairperson are regulated
in accordance with DRAT (Saaries, aowances and otier terms and conditions of service of
Presiding Officer) Rules, 1993 (copy enclosed).

6. It is requested that the names of willing and eligible Judicial Officers and Advocates,
who are eligible for aopointment as High Court Judges, in the enclosed proforma, may be
nominated/forwarded so as to reach this Department (Under Secretary (DRT), Department of
Financial Services, Ministry of Finance, 3’ Floor, Jeevan Deep Building, Sansad Marg, New
Delhi-110001) by l5 June, 2015. The vigilance clearance and attested photocopies of the
Annual Confidential Reports for the last five years i.e. 2010-11 to 2014-15 in case of Judicial
Officers may also be furnished.

7. The vacancy circular and application proforma is also available on this Ministry’s website —

finrnin.nic.in (URL: http://financialservices.gov.in/vacancycirculars_index.asp).

Your aithfuJjy,

k
(V.VRharayat)

Under Secretry (DRT)
Tel. No: 011-2374 8769

To,

End: As above
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i.PPZICAT:oN f )P ELECTON TO Ti L CST CF CEAIRFERSON, )FBTS
R Z’O\7ERV IPPIZ:LATE IUi3UN.LS (DPATs)

1 Name in FuH (ii: 3oc Leters)

2. Dare of Birti

3. Father’s’ }1israncl’s name

4. Present Acress:
(i Of:ce (.Acciress w’t 1e. Xc.)

(i) Pvesiáence (Acdress wt}:. Tei. No.:

(iii) Email:

5. Parent oeant’s comrfete Adcress:
(vith Teleo:cne No. and Fax No. etnaii)

6. E3ucatira cuaifca:icns

7. (a; Date of emrv in tite service. if app•licthle.

(b) Name of service:

. Details o osng (m last .C years):

s: Des:gnaic: Lepa-. Urcacisa:ior
I’O. C’rvce

c. ‘aiPrese::: ms:

; Date cfa:rc mmcm in prse:n :c:. on :rgla’

1’ Preset:: Pa -s rale and Basic na’:

1G. Date of Retirement

. Veer a.n Ds:inlinar’ ao:m cnee slice:

12. Date ofrervrn Eon: nrevio:-s Drrnrdm. i:a::v:



13. No. of cases disposed of in past 2 ears
(in case of.udicial Officers onJy)

14. (a Dale of Eiroliment as Advocate

(b) Years cf practice in High Coart

15. How cua1i for the post app1ie for:
(Please give fi11 cetais)

16. \Therher ciong to SC’! ST/ OBC:

17. Prefere:ae for piace of posting :

i8. Any oter Qnafications’ Exper:ence
not coverec above

(Name & Sig:ati:e of Canciciate)P1ace:

____________

Da:e:

‘r’--rr’ r’£ 1S...I’

ICadre ControiThg Acthc Ey

Certified that the parriculars given ahoe are correct as per recorJs a’ai1ah1e in theregisrv o fi’e S!prerne Cour High Ccurn reao:ds Dera:vert Office of(strZe off vJfithever is not apoicaNN. -

It is rfso ceoffied that ShthSint is cear fro’n viaiiance ange andc.sn;: rrc-ceeiz: are oerJii or ccm :npatca aaains: ri-c o:cer. T;--e Aarua. rn)cn::a:a
- to -a Liter taa:t 1-La: Lcnrt .L:rre .-utoaates aree:rclasec.

I: :s hereby certified further that dr-s erarmrent shah ha, e’ia eccr to the rehes raci tbe said officer. in case selected for the aosr of Chainrrso:r Dbi ?eoovem’ Am)eiare

Sirracture o’Cfiiccr
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